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2 OA 307/2015

ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)
Heard. The applicant has filed this OA under Section 19 of the

Administrative Tribunals Act, 1985 seeking the following relief:

“To quash the impugned suspension order bearing No.

Sr.GM(N)/Disc.Pro/VP/2015/7, dated 06.02.2015 issued by the

2" respondent”
2. When the matter came up for hearing, learned counsel for the respondents
submit that the Disciplinary proceeding is over and the applicant is already
dismissed from service and accordingly the OA has become infructuous.

3. Learned counsel for the applicant agrees to the statement made by the

learned counsel for the respondents.

4. Recording the above statement, the OA is dismissed as infructuous.
(T. Jacob) (P. Madhavan)
Member(A) 27.06.2019 Member (J)

AS



